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MR. CHAIRMAN: I have admitted,, but 
if you do fiot allow him, what can I do? 

SHRI BHUPESH GUPTA: The-matter is 
one... 

MR. CHAIRMAN: I have admitted 
special mentions and they are there to 
speak. 

  SHRI BHUPESH GUPTA; On this point? 

MR. CHAIRMAN:  Yes. 

SHRI BHUPESH GUPTA:  It is all 
right, they will speak. I only say that some 
of our friends have walked out. 

MR. CHAIRMAN; That is all right. But 
there are others who are there on the list. 

SHRI BHUPESH GUPTA: All right 

MR. CHAIRMAN: Shri Bhishma Narain 
Singh. 

REFERENCE TO ALUEGED   DELAY 
IN THE FORMATION OF GOVERN-

MENT IN MAHARASHTRA 

"The issue of formation of a new 
government in Maharashtra remain- 
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ed undecided till late tonight as the 
Congress and the Janata blocs con-
tinued to make conflicting claims 
regarding support from the newly 
elected members of the 288-strong 
legislative assembly. 

While the Congress and the Con-
gress (I) together presented a total of 
149 members who signed declarations 
before the Governor, Mr. Sadiq Ali, 
the Janata Party submitted a list of 145 
members who have pledged support to 
a Janata coalition ministry." 
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SHRI BHUPESH GUPTA (West 
Bengal): I want to make a submission on 
this subject. 

MR. DEPUTY CHAIRMAN: We will 
not permit other people to participate in 
this as a sort of a debate. Only the 
persons who have been permitted to 
speak will speak. 
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MR. DEPUTY CHAIRMAN: Shri Deorao 
Patil. 

SHRI DEORAO PAT7L (Maharashtra): Sir, 
I am thankful to you for permitting me to raise 
ati issue of urgent public importance, namely, 
"Reported delay in formation of a new 
Government in Maharashtra and delay in 
clearance by the Governor even after parading 
and pleading of support by 149 MLAs 
belonging to the Congress Front." 
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Persistent refusal of the Governor to invite 
the majority party to form a Government is a 
standing disgrace. It is perversion of the 
Constitution. This is the greatest blow to the 
democratic framework of our political life. If 
a Governor who is supposed to be impartial, 
abuses his position to advance the party to 
which he belongs, such Governor should be 
dismissed by the President immediately. 

 

SHRI BHUPESH GUPTA: I rise to 
express my opinion and also to call upon the 
Government to make its position clear. I think 
this is a fit matter for this House to be seized 
of and take up as a separate subject 
immediately for discussion. Therefore, my 
suggestion to the House and to you in 
particular is to permit me t© move a 
Resolution of this kind: 

This House do waive the Rules of the 
House to take up immediately the 
discussion on the serious Constitutional 
situation which has arisen  in  Maharashtra 
and    which 
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stand to demand that their leader be called upon 
to form the Government. The Congress Party 
opposed it on the ground    that neither front—the  
CPI (M) left front or the front in which We    and    
the Bangla Congress were there—had  a  
majority.    And,  therefore, they said that we 
should not be called.    On  the contrary, it was 
the v Congress Party which claimed to have the 
largest number of members,, though not a 
majority, and which said that it should be called 
to form the government.   Sir, thig matter was 
debated.   It came up here also.   Ultimately, 
within   a   short   time,  the   Governor, while  
acting in the case,,    took    the decision, and I 
think'a^correct decision was taken since these 
two parties and fronts  came  together.    Mind  
you,  it was not just two parties which came 
together, but many   parties;    twelve or    thirten    
parties    came    together and produced a    joint    
front    showing the majority   of   members,   
who belonged    to    the   parties    and    who 
belonged to the  groups, which    had chosen their 
leader for being invited by the Governor to form 
the government there and the Governor thought 
that  the  leader,   namely,,  Shri   Ajoy 
Mukherjee,     should    be invited  and Shri    
Ajoy    Mukherjee was  invited Sir,  Dr. Pratap 
Chandra Chunder is here.    He  will  bear me  
out on  the question  of  this   at  least  though  he 
may not share my views.   Everybody undergoes 
a change these days.    He is an honourable man 
and a truthful man. Perhaps by chance he is in the 
Janata Party.   But I am not going into all these 
details now.    Now,    Sir, nobody would dispute 
it.   You will not dispute it because many of the 
friends sitting there were sitting on thig side then 
and they were not only supporting it., but also 
they were demanding that this combination 
should be allowed to form the government and it 
was done.    Sir, that practice was followed I     in 
other States also    Remember, after •    the 1967 
elections, 9 non.Congress governments were 
formed in the country and in most of the cases 
there was no single party majority and such com-
binations took place and these combi- 
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gress Parties. Sir, this is an established fact, a 
fact established by the election results, 
reported in the newspapers and not disputed 
by any leader. Even the Janata Party leader has 
not claimed that some of the Congress people, 
whether from the Indira Congress or the other 
Congress, would come to them. No. Ha3 he 
said that? No. He hag not said. He is proceed-
ing on the basis that he has got some people 
with Kim and some more will be there and he 
has also got the support of the CPM perhaps. 
But is this the way? Is this the way the Gov-
ernor should act? I am not saying at this 
moment how the Governor should act. But he 
should act on this basis: (1) election results, 
(2) known fact of combination of two parties, 
namely, Congress Party and Congress (I), and 
(3) their total number. The Governor should 
go by the precedent which had been followed 
In other States. That is why, I think, the first 
invitation of the Governor .should go to the 
person nominated by the combination rather 
than by the Janata Farty. The Government 
should summon the Assembly and assess the 
majority there. Assess the majority, not in the 
Governor'.-; House, in the Raj Bhavan. Let the 
majority be tested on the floor of the House.... 
(Interruptions). That should be the Governor's 
approach. That is the democratic approach. 
Why Governor Sadiq AU is not taking that 
step, I do not know. He should summon the 
Assembly immediately and ask the Chief 
Minister to prove his majority there. .. 
(Interruptions). Why is that not being done? 
Why? Obvious. ly, this raises grave doubts, 
apprehensions, manipulations... (Time bell 
rings). I had told my friends who were on this 
side then: Do not do such things otherwise you 
will be the victims. I have lived long enough 
in this House to see mv friends on this side of 
the House, who would not listen to my good 
reasoning and argument, become victims of 
the monster of strikes. 

AN HON MEMBER: Live long. 
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[Shri Bhupesh Gupta] 
SHRI BHUPESH GUPTA:    Such is 

the -----(Time bell rings). This is how 
destiny  takes its revenge.    And,  Sir, Mr.  
Advani,  with  his  lovely face,  la putting up 
a sweet smile.    I am told that an R.S.S. man 
is going to be the Chief    Minister  of  the  
Maharashtra State..   ..(Interruptions).     
Strangely enough, painfully   enough,    I 
have to bear the sight of my good comrades 
of the C.P.M. .supporting and installing an 
R.S.S. Chief Minister... . (Jnterup ticms). I am 
not at all      agita.ed. It pains me.   The whole 
thing is becoming more and more  mysterious    
and highly     intriguing,   violative   of    the 
constitutional     practices  and conventions,  
defying democratic  norms  and defying what 
had been valued in the past in  some cases 
even  under    the Congress  regime.     Is   
that   how   you are dismantling the 
emergency?   Good thing.3 you are 
demolishing, and bad things are becoming 
your assets. You are    accepting  them   as  
assets.    Mr. Shanti Bhushan, you have come 
here after fighting in a court of law . . 

MR. DEPUTY CHAIRMAN:   Please wind 
up. 

SHRI   BHUPESH GUPTA:     I   am 
actually wound up.   But before demo 
cracy is wound up, in the name    of 
•estoring democracy, let me have my 
iay.    Who  does  not  know,   Sir,  that 
.vTr.   Charan   Singh  mooted   a  Bill   in 
the Cabinet and he wanted to provide 
that   all   industries  and   services    in 
Delhi be declared as essential services 
so   that   strikes    could    be   declared 
illegal    and    Re    proponed    that    all 
those   who   go   on   strike   should   be 
automitically     dismissed    and     they 
should     loss   their      jobs? (Inter 
ruptions). Sir, all    these things    are 
beine  secretly   said.     We   never   had 
such things.    Therefore, I look at the 
 whole  business as a kind  of conspi 
racy   against   democracy   and  parlia 
mentary    institutions.     I    hope   Mr. 
Sadiq Ali who is a good friend of ours 
and has been a colleague in this House, 
would not be a party to it.   He is my 

good friend.    Mr. Sadiq Ali and    his wife used 
to come to see «ie when I fell   ill.    I    have    
personal    regard, affection  and  emotion for 
him.    May I send my appeal to him that in the 
name of democracy, he should not be involved  
in these manipulations?  He should quit Raj  
Bhavan rather  than d0  these  kinds of 
manipulations.      I have said enough.   I do 
hope that the Government will make isome 
statement. Don't sit like Gautam Buddha  here: 
Please  say    something.    Mr.   Shanti 
Bhushan, I challenge you on constitutional, 
legal, moral and political plane. Why   is  the  
Governor  behaving  like this?   Deny it if you 
are not in touch with the Governor.   You have 
no busi-nesG to be in touch with the Governor. 
The Governor should find facts himself. Deny if 
you have not talked t» him over the telephone.   
Why should a deputation come from there and 
go from  here?    All    these    things    are 
happening.    We have only something about  
sports  in  the  afternoon.      We can just  as     
well defer it.    In    the afternoon, we can take 
up this matter for discussion in the House.    
What Is happening in Maharashtra? 

 
SHRI BHUPESH GUPTA: That ia what 1 

will request the Government Will the 
Government accept this challenge? Will Mi-. 
Advani, Leader of the House, join with me 
and all of us in requesting you that the other 
business of the House be postponed for taking 
up this discussion? Or we can do it tomorrow. 
But today is the time. I think the Council of 
States ifl fully entitled to pay special attention 
to this matter. 

MR.   DEPUTY CHAIRMAN:   Please 
wind up. 

SHRI    BHUPESH    GUPTA:      Mr. 
Morarji Desai should be here. 

I  do not know where Mr. Charan |     Singh 
is. 
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THE LEADER OF THE HOUSE (SHRI 

LAL K. ADVANI): Sir, this was the time for 
Special Mentions and the established practice 
in this House is that only those who have 
given notice of that Special Mention are 
permitted to speak. But, you in your 
discretion, Sir, decided that this is a special 
matter and, therefore, permitted some other 
Members also to speak. And when you did 
permit them, I see no reason why the mem-
bers     belonging  to   the   ruling   party 
should   not   be     allowed   to     speak. 
(Interruptions) 

 
MR. DEPUTY CHAIRMAN: Order 

please. Shri Patil wanted to speak something.    
(Interruptions) 

THE MINISTER OF LAW, JUSTICE 
AND    COMPANY    AFFAIRS   (SHRI 

SHANTI BHUSHAN): Sir, may I 
respectfully enquire whether this House is 
meant for debates or these cultural activities?    
(Interruptions). 

SHRI BHUPESH GUPTA: I suggest that if 
the Minister wants to speak. .. (Interruptions) 
Sir, I can understand their anger against each 
other. But if the Minister wants to speak, is he 
speaking for the Government? May I aisk the 
Leader of the House whether anyone that he 
chooses, will he be speaking for the 
Government? 

In fact, I would like the... 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI S. 
D. PATIL); Mr. Deputy Chairman, Sir, the 
allegations made by the friends on the other 
side, who appear to be the new champions of 
democracy        after        emergency... 
(Interruptions) 

SHRI BHUPESH GUPTA: On a point of 
order, Sir. You have to guide us. He wanted 
to speak on questions of fact, on the 
Constitution, on conven. tion, on law, the 
points that we have raised. We did not want 
him to deliver a lecture on emergency. (In-
terruptions) . 

SHRI S. D. PATIL: Some hon. 
Members made unwarranted allega 
tions that some pressure is being 
brought to bear on the Governor of 
Maharashtra. (Interruptions).   The 
Government or the Home Minister do not 
come into the picture except that the 
appointment of the Governor is made by the 
Home Ministry. We all know, Sir, that the 
Governor of Maharashtra, Mr. Sadiq Ali, has 
got a very good reputation as a public man. 
He is one of the rarest public men. We all 
know and Mr. Bhupesh Gupta knows that he 
is one of the finest men of this country, that he 
cannot be pressurised and that he will not act 
under any pressure. 

SHRI N. G. RANGA (Andhra Pradesh): 
But he has behaved badly. (Interruptions) 
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SHRI S. D. PATIL:    Please do not be impatient.   
The entire discretion in deciding  this    matter  is  
that  of  the Governor.    A list was    submitted    to 
the   Governor  by  the  two    Congress Parties,    
containing     149    names,    in which,  Mr.   
Bhupesh     Gupta,  alleges that  they  had  a  clear 
majority.      It consisted   of   69—62   names,     
making it  131.    Then  there were some Inde-
pendents,     including   Forward   Block men and 
some people from the R.P.I. (Gavai)     men.       
Nine   Independents were also included.   This was 
announ. ced at 1.30 p.m. yesterday.   The other 
Party had also submitted a list.    But in that list 
there were certain common names     which   the     
other   side     had pointed out.   The other side 
submitted a  list   of   145  people.   (Interruptions) 
The Governor has to    satisfy himself whether in the 
list of 149 names there are not certain names which 
are common to both the lists.  (Interruptions)- 
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to ask the elected leader to form the 
Government. If they convince us on this, Wte 
will stay in the House. Other, wise, we will 
walk out of the House. 

SHRI S. D. PATIL: Sir, I am rather 
surprised that the hon. Member from the other 
side has given a long sermon before I could 
complete my state, ment. We are not issuing 
asy instructions to the Governor because... 
(Interruptions) 

(At this stage, some hon. Members left the 
Chamber) 

The Governor has to act according to his 
discretion and according to the Constitution. 
The Government of India is not going to issue 
any instructions to the Governor because he 
has to act contitutionally. He has got full 
discretion. The other side exhibited 
impatience. The Governor has to verify. The 
unfortunate part is that some Members have 
signed both the lists. There is a complaint that 
the names of some Independents figure in 
both the lists. 

SHRI BHUPESH GUPTA: You have 
made that point.   I do not dispute that. 

MR. DEPUTY CHAIRMAN: Please do 
not interrupt. 

THE MINISTER OF RAILWAYS (PROP. 
MADHU DANDAVATE); Mr. Bhupesh 
Gupta, when you spoke, none of us 
intervened. Let him complete his statement. 

SHRI S. D. PATIL: Five Members have 
signed both the lists. Now, he has to verify 
whether these names are overlapping and 
whether they are on this or on the other side. 
There are also allegations of duress that    
some 

 

I do not want to hear any lectures or speeches 
from them.
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Members were confined in a certain place and 
that they were not allowed to go. The 
Governor has to And this out, satisfy himself 
and he has to be clear on this point. If some 
time is taken in this, this should not be consi-
dered as something undemocratic. We have 
full faith in the honesty and in the intergrity 
of the Governor. Sir, we are firm believers in 
democracy. We do not want to make any 
departure from democracy. The Government 
of India does not come in here because the 
Governor has to act in accordance with 
articles 163 and 164 of the Constitution and 
he is acting accordingly. If there is a delay of 
one or two hours, this should not be made 
much of. Let us hope that he will act 
properly, honestly   and   constitutionally. 

SHRI BHUPESH GUPTA; Sir, I have to 
make a submission. What about my motion? 

MR. DEPUTY CHAIRMAN: I will 
consider this. 

SHRI BHUPESH GUPTA: I have to 
submit . . . 

MR. DEPUTY CHAIRMAN: Do you want 
to mention your other subject? 

SHRI BHUPESH GUPTA: Sir, you give 
the permission. Why can't you take the vote 
of the House? 

MR. DEPUTY CHAIRMAN: I am not 
giving you any permission. I am not allowing 
it to be presented to the House. 

SHRI BHUPESH GUPTA: Under what 
rules? 

MR. DEPUTY CHAIRMAN: Are you 
going to speak on your subject? 

SHRI BHUPESH GUPTA: Under what.. 

 

The House then adjourned for 
lunch at six minutes past one of the 
clock. 

The House reassembled after lunch at two 
minutes past two of the clock, Mr. Deputy 
Chairman in the Chair. 

SHRI BHUPESH GUPTA: Sir, I would 
ask you to reconsider, or suggest any other 
means. We are in your hands. Sir, I would 
have normally not asked you. But you will 
well understand that the situation involves a 
certain very important matter in Maharashtra. 

 
MR. DEPUTY CHAIRMAN: We will 

consider this. 

SHRI NRIPATi RANJAN CHOU-
DHURY (Assam): When will It be 
considered? 

SHRI BHUPESH GUPTA: Whichever 
way you like, Sir. 

MR. DEPUTY CHAIRMAN: We will 
consider your request. 

SHRI NRIPATI RANJAN CHOU-
DHURY: This matter cannot be kept 
pending,  Sir. 

SHRI BHUPESH GUPTA: Sir, it is a 
strange thing. The Chair should kindly 
consider it. Here, the overwhelming 
majority—I use the word 'overwhelming'—of 
the Members of the House feel in a particular 
way. They request the Chair to kindly con-
cede to their request and demand. And the 
demand is something not unheard of. We 
cannot have an Adjournment Motion. It is not 
provided under the Rules. Of course, I 
entirely agree with you. I cannot move any 
motion at this stage without your permission. 
Nor can you allow such a motion, rules being 
what they are.   A notice is   needed.    But, 
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Sir, you have the power to ask the opinion of 
the House as to whether the Rules should be 
waived and to allow the discussion. Why 
should you take upon yourself the burden of 
denying us what most of us are demanding? 
If you think that the House is against it. if you 
sense that way, don't allow it If you think and 
sense that the House likes it, then you allow it 
in this form, or any other form you like. And 
nothing should be allowed to come in the 
way. This is what I am requesting you. 

You know very well what has happened. 
The House can—I am not saying that—by a 
majority motion remove the Deputy 
Chairman. Such is the position of the House. 
Now if this be the right of the House—I am 
not saying that, Sir; least of all; it should not 
be taken as any reflection on you; I would be 
the last person to be a party to a motion that 
seeks your removal; I am saying this only to 
stress the importance of the House, the 
majority and the overwhelming majority 
opinion—is it right that the Chair should 
tread against the majority of the House? Is it 
a good parliamentary practice? Is it according 
to the conventions that the Chair, in order to 
please—I do not say you are pleasing—as if 
to please the Government, which is a 
minority in this House, as an overwhelming 
number— more than 200—are on this side—I 
say that if I have a lesser majority in the 
House than five or six times of their side, I 
will withdraw this motion. 

SHRI SANKAR GHOSE (West Bengal): I 
am supporting Mr. Bhu-pesh Gupta on this 
because... 

SHRI BHUPESH GUPTA: You con. sider 
it. We are in an unprecendent-ed situation. 
The House is in an unprecedented situation. 
What is the use of your giving permission 
after the Maharashtra problem takes a certain 
serious turn and the President's Rule comes? 
What is the use of our intervening then? Now 
is the time to intervene  in  this    matter.   We 
have 

raised certain points, constitutional and legal. 
We contested the election in Maharashtra and 
got only one seat. Therefore, I am not 
interested that way. I am here interested in a 
procedure being followed, in the Constitution 
being observed and practices being followed 
as conforming to democratic standards. If by 
following the Constitution the Janata comes 
into power, it is all right. Let the Janata come 
to power. But if by following that any other 
party comes or a combination of parties 
comes into power, the Governor should allow 
them to do s0- Let it be decided on the floor of 
the House. I say, Sir, the Governor is 
provoking this kind of situation, this kind of 
horsetrading. His attitude is encouraging 
horse-trading. Is that the way for the Goveror 
to function? The difficulty arises when some 
feel that elected Members should go before 
the Governor. Does H conform with the 
dignity of the Members of a Legislature? I 
would ask my Congress friends and others 
not to go in for the parading business.    This 
is undignified. 

You say objective test. But the objective 
test is not there. An Assembly has been 
constituted. Let them go there What is the 
harm? If suppose some party is not in a 
position to muster majority the Governor will 
be entitled to call the next party, the Leader 
of the Opposition to form the Government. 
This is the Parliamentary practice. I am not 
bothered about which party he calls. Here, of 
course, the two Congresses are there. They 
can be called. If they are not in a position to 
show majority on the floor of the House, let 
the Janata leader be called. But that position 
is not being taken. This is my objection. 

One point Mr. Pratap Chandra reminds me. 
In West Bengal in 1967 - I forgot to 
mention—the Congress Party did not want to 
form the Government. Having lost the 
majority they said they would not form the 
Government.    They got 103 seats out 



111 He, delay in [ RAJYA SABHA] of Maharashtra 112 
formation Govt. 

[Shri  Bhupesh  Gupta] 

of 280. And the Opposition blocs combined 
got the majority. They conceded majority. 
You can cite ether similar examples. 
Therefore, from other points of view this 
matter should be discussed. 

MR. DEPUTY CHAIRMAN; That is what 
we are doing. 

SHRI BHUPESH GUPTA: We are not. I 
will tell you why. You have been good 
enough. I am not complaining against you. I 
am not complaining on that score. Let the 
Government party come and explain the 
position. Let a debate take place over this 
matter and, if necessary, we move a motion 
expressing our disapproval of the conduct of 
the Government. We are expressing the dis-
approval of the attitude and conflucf of the 
Government of India in this matter. If that is 
our right, will you allow such a motion to be 
moved? I know your hands are tied. Why 
should you do so? May I ask why? Why 
should the Chairman do it? You have to travel 
there in a corner to find the Government. You 
have to go round the Cape of Good Hope to 
discover some island in the Indian Ocean that 
there is a Government side in the House. Such 
is the posi. tion of the House. Must you go 
round the Cape of Good Hope, to discover the 
Government support, forgetting all the 
continents and sub-contineYits sitting here? 
We are in sub-continents and continents a'nd 
you go this way. Sir, is that the way to 
function in the office of the Chair? Consider 
yourself, come to your own judgment. 

MR DEPUTY CHAIRMAN: Please be 
brief. 

SHRI BHUPESH GUPTA; Therefore, Sir, 
I know, perhaps you are embarrassed because 
of your party affiliation. Forget about your 
party affiliation. 

MR. DEPUTY CHAIRMAN; Please da 
not mnke any reference like that 

SHRI BHUPESH GUPTA; I am not 
making... 

MR. DEPUTY CHAIRMAN: This is very 
unfair. 

SHRI BHUPESH GUPTA; Why should it 
be unfair? 

MR. DEPUTY CHAIRMAN; Please 
resume your seat. 

SHRI BHUPESH GUPTA; You should be 
biased towards us then. I am not making.    It 
is a credit for you. 

MR. DEPUTY CHAIRMAN: Please, no 
credit or discredit, leave the Chair as it is. 

SHRI BHUPESH GUPTA; All right, Sir, 
you are not in need of credit or discredit. I 
understand. But I never made any reflection 
on you because normally you are doing things 
well out of your generosity and nothing else. 
But that generosity is very costly for us. This 
is what I am complaining about, Sir. There 
should be some cost accounting in this matter. 
The generosity should not be at our cost. This 
is what I say. Therefore, Sir, allow a 
discussion and you will see how the 
Government speaks and how we speak. Why 
are they shying away from a discussion?—I 
cannot understand. They have fled the 
Treasury Benches, most of them. Why? Tell 
us how to proceed in this matter. You guide 
us. You have the rules; you have the 
authority; you have the power. I am no party 
in this matter. I am only interested in the 
rules, procedures, conventions, constitutional 
practices and nothing else. I am certainly 
against a situation which may lead to 
President's rule. The technique may be that 
nobody is in a position to form a Government. 
A report may come and then, temporary 
President's rule, then permanent President's 
rule. All these things we should avoid. We 
should intervene at this stage to prevent 
President's rule and then leave it to the newly 
constituted Assembly. The Governor  can   do   
it   even   now.    Let 
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him announce, "I am giving you the chance 
and you will have to call the Assembly to 
prove your majority." That will be the 
forthright way. This Presidential rule, 
President's intervention—all these things—
must go now from the Constitution. You can 
discuss these things. But I again appeal to you 
in all humility, we need not have a 
demonstration here on the floor, least of all 
when you are in the Chair, or anybody is in 
the Chair, but I do maintain that we are in our 
right, we are under obligation that this matter 
be taken up by adjourning the business of the 
House, not in the technical adjournment 
sense, by your permission on the basis of a 
special resolution when the matter could be 
thrashed out. Let the country know who has 
got a better case in this matter.   Let the 
people know. 

SHRI SANKAR GHOSE: I fully support 
Mr. Gupta in this. 

SHRI BHUPESH GUPTA: Let us take the 
verdict of the people, apart from other 
considerations, who is right on questions of 
principle, practice and norms that should be 
observed. Sir, the nation will judge. We speak 
here before the bar of the nation and we shall 
have the verdict of the nation also in this 
matter. But let people judge why this thing is 
going on. 

We are not interested in signing and 
countersigning, producing two or three lists, 
with some people signing on more than one 
list. This is horse-trading. I make the 
Governor responsible for encouraging this 
kind of malpractice.    Sir, this is all I say. 

Again, Sir, I beseech you, I appeal to you 
with all the persuasive power at my 
command, that you kindly consider giving us 
an opportunity to discuss it immediately. If 
not immediately, take a little time, a few 
hours Let the 'matter come. 

Is it proper that the Prime Minister does    
not even    come to this    House 

whereas, I am told, he has made a certain 
statement in the other House? Does he know 
that this House also is agitated? Must he not 
at least come here once? That is for you to 
ensure. Why can't you direct the Government 
to bring the Prime Minister here and let the 
Prime Minister say what he has to say? Why 
is he not coming to this House? 

Sir, are we an empty Chamber of 
Parliament? Or, are we one of the two Houses 
of Parliament? Are we an empty Chamber to 
be kept waiting on the pleasure of the Prime 
Minister? Or, have we got the right to have 
the Prime Minister to be heard on the subject? 
That also is a question I put before you. Sir, 
all kinds of problems have arisen, questions 
of propriety have arisen, including the 
absence of the Prime Minister from this 
House. You should settle it. Please do not 
allow it to go on in this manner. I had talked 
during the lunch hour with all Members, five 
Independents and others also. I can tell you 
on    their 
authority that there is no dispute ---------------  
(Interruptions) 

SHRI SANKAR GHOSE: So far as this 
motion is concerned. .. . 

 
SHRI SANKAR GHOSE: Sir, so far as this 

motion is concerned, if we discuss sports 
when democracy is on bonfire in Maharashtra, 
posterity will say that Parliament was fiddling 
when Maharashtra was burning. Is this the 
thing to be done? Will Parliament fiddle? Sir, 
because of the great respect and regard we 
have for you, and because of the ample power 
you have 
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under the Rules, we have to see that today we 
do not discuss sports but we discuss 
something which deals with the future of the 
country, which is stability of democracy with 
the role of the Governor. The Governor is 
being pressurised from the Centre, All talk of 
democracy is going on. Now, if today we And 
any hesitation after physical demonstration, 
after physical verification, what is the hesi-
tation for? Is the hesitation for creating 
stability in Maharashtra? Is the hesitation.. 
(Interruptions). Is the hesitation for bringing 
about horse trading in Maharashtra? If we do 
not discuss these things today, posterity will 
say that on that solemn day Parliament did not 
discuss Maharashtra, but discussed sports and 
games and football. This is what the future 
will say. Should we allow democracy to burn? 
Should we allow Maharashtra to burn? Even 
now the Prime Minister has not come. No 
statement has been made from the 
Government side. Our allegation is clear. We 
are saying that the Governor is being 
pressurised by certain elements in the Central 
Government. We want a clear, categorical 
statement from the Central Government that 
the Governor will act according to democratic 
norms, according to Constitutional procedures. 
This is an old convention of 50 years. You 
know, Sir, when this convention was 
established. This convention was established 
when1 a socialist Government was formed in 
Britain for the first time. When was the 
Labour Government formed in Britain for the 
first time? In 1920's. Who got the majority? 
The largest single party was the Conservative 
Party. Was the Conservative Party called to 
form the Ministry? No. The second largest 
party was the Labour Party. The third largest 
party was the Liberal Party. Though the 
Conservative Party led by Stanley Baldwin 
was the largest single party in the House of 
Commons, he was not called to form the 
Government. The Labour Party was called to 
form   the   Government  because     the 

Labour Party in alliance with ine Liberals had 
the majority. Under the Constitution, what has 
to be seen is that the Ministry is responsible to 
the Assembly. If the Ministry is responsible to 
the Assembly, the only thing to be seen is 
whether it has got the majority support. When 
the majority support has been proved 
conclusively, physically, overwhelmingly, 
there is this apprehension. There are some 
Ministers—I can name them—who are sitting 
in Maharashtra—the Janata Ministers—trying 
to pressurise the Governor, is this not a matter 
which the House should debate? Sir, you have 
the power. If you did not have the power, I 
would not have asked you to consider this. If 
you did not have the power, I would not have 
raised this question. The real question is: If 
you have power, what is the priority, what is 
the practice? Today, should we discuss sports 
or should we discuss democracy? Should we 
not discuss the destruction of democracy in 
Maharashtra? Therefore, this is my request to 
you. You have the power, you have the 
discretion. Please exercise that power. 

SHRI BHUPESH GUPTA: Sir, you 
consider allowing a discussion on 
the situation arisen in Maharashtra. There are 
many ways. It is for you. I request you, Sir, to 
kindly adjourn the House for ten minutes. Let 
us go into your chamber, (Interruptions) Let 
it not be said that when Rome was buring, 
Nero was fiddling. I suggest you to adjourn 
the House for 10 to 15 minutes. 

SHRI MOHAMMAD YUNUS SAL-EEM 
(Andhra Pradesh): You take the sense of the 
House. 
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SHRI NRIPATI RANJAN CHOU. 
DHURY: Sir, you take the sense of the 
House. The House is not in a mood to discuss 
sports. Democracy is being killed in 
Maharashtra, Sir, and you have got a specific 
suggestion from Shri Bhupesh Gupta to 
adjourn the House for ten minutes, discuss 
with the leaders of the different parties and 
then allow us a discussion on the situation in 
Maharashtra. 

Sir, I tell you, now it is time that we should 
hear from you, but I want to express my mind 
and also the mind of my party. Whether you 
allow it or not, you cannot force us to discuss 
something. So, our sentiment is that we will 
not allow Parliament to go on fiddling when 
Maharashtra is burning. So, Six, if you do not 
like us to discuss on the situation in 
Maharashtra, we are not going to discuss 
sports. By that way we will register our pro-
test, Sir. You may or may not allow us to 
discuss the situation in Maharashtra. You may 
order the House to discuss sports. But, I tell 
you, Sir, we the Members on this side are not 
going to participate in the discussion on sports 
and will register our protest. Now it is for you 
to decide. A concrete suggestion is there from 
Shri Bhupesh Gupta. Kindly let us know your 
mind, Sir. 

 
SHRI BHUPESH GUPTA; Sir, you are in 

a very difficult position. I have suggested 
adjournment. Suppose the House is     
adjourned.. (Interruptions) 
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SHRI BHUPESH GUPTA: No business 
can be conducted today, unless ... 

(Interruptions') 

 
The House then adjourned at 

thirty-two minutes past two of the 
clock till eleven of the clock oh 
Wednesday, the 8th March,  1978. 
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